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Letter No.- NGT-672/81-7-2023-01(Parva)/2015

From,
Devendra Singh Chauhan,
Under Secretary,
Environment, Forest and
Climate Change Department,
Govemment of Uttar Pradesh.
To,
The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.

Environment, Forest and
Climate Change , Section-7 Lucknow : Dated : /{ December, 2023

Sub:- Compliance Report of Hon'ble National Green Tribunal order dated
17-10-2023 passed in O.A. No. 06/2012 Nizamuddin West Association
Vs Union of India & Ors.

Sir,

In compliance of order dated 17-10-2023 passed by the Hon'ble
National Green Tribunal, New Delhi in O.A. No. 06/2012 Nizamuddin West
Association Vs Union of India & Ors., the Compliance Report on behalf of
State of Uttar Pradesh is being annexed herew1th

It is requested that the said report may be presented before the Hon'ble
Tribunal for kind consideration.

Encl;- As above.

( Devendra Singh Chauhan )
Under Secretary.

copy to:.- Mr. Bhanwar Pal Singh Jadon, Standing Counsel Govt. of
Uttar Pradesh, National Green Tribunal, New Delhi.
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Compliance Report of State of Uttar Pradesh of Hon’ble NGT
Directions dated 17.10.2023 in OA no. 06/2012 Nizamuddin
West Association vs UOI and Ors

1. That, OA' 06/2012 has béen irestored in ;che light of order of the Hon’ble
Supreme Court dated 21.10.2022 in Civil Appeal No. 3465 of 2022. The appeal
which led to the above order was filed before the Hon’ble Supreme Court by
Nizamuddin West Association. The issue was deélt with by Hon’ble NGT
earlier vide order dated 27.01.2021 in OA No. 06/2012, Manoj Mishra vs.
Union of India &Ors. The Tribunal, in continuation with earlier orders, issued
specific final directions for remedial measures in time bound manner. Vide
order dated 21.10.2022 in Civil Appeal No. 3465/2022, Nizamuddin West
Association vs. Union of India &Ors:, the Hon’ble Supreme Court has restored
0OA 06/2012 for further monitoring of compliance of the said directions by the
Tribuhal in light of its order dated 27.01.2021 passed in OA No. 06/2012
Manoj Mishra Vs Uol and Ors.

2. These matters pertain to remedial action against unabated pollution of River
Yamuna. In compliance to Hon’ble NGT order dt. 16.02.2023 in OA 06/2012,
the report dated 12.05.2023 on remedial stepstaken to control pollution of
River Yamuna causing pollution in the Delhi strétch of River Yamuna from
Uttar Pradeshwas submitted by the State Of Uttar Pradesh. Further, Hon'ble

- NGT vide order dated 17.10.2023 has given following directions:

“........5. 50 far as the State of UP is concerned, no report affer the previous
order of the Tribunal has been filed. Learned Counsel for the State seeks two
weeks’ time to file the report reflecting the action taken in the meanwhile.
Let the fresh report be filed by all the concerned States/Authorities on or
before the next date of hearing with clear indication as to how many drains
have been totally trapped and number of remaining drains still discharging
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treated/untreated/partially treated waste water directly into River Yamuna
affecting the water quality with respect to prescribed standards.

6. The situation with regard to cleaning of river Yamuna is far from
satisfactory. The report submitted by all the above agencies seems to be
deficit on the following issues.

i. Details of the drains discharging into the River Yamuna (both with treated
waste water/untreated waste watér}. The details include the quantity and
quality of the discharge water. '

ii. Details of the STPs that have been constructed and operational to treat the
waste water discharged from the above drains. The capacity of the existing
STP and the quality of the treated waste water, if it is meeting the standards
or not.

iii. Details of upgradation of the existing STPs.

iv. Details of those areas/colonies which have so far not been covered in the
above scheme shall be furnished indicating timelines for laying down sewage
network system to trap all the sewage generated from authorized and
unauthorized colonies and linking to the main drain for treatment &amp;
disposal. )

v. Measures/steps taken for utilization of the treated waste water for
agriculture, horticulture, construction activities, dust mitigation and other
non-contact purposes.

vi. Details of monitoring of the functioning of the STPs, water quality
monitoring. '

vii. Rejuvenation and restoration of the Yamuna River Flood Plain and the

”

associated wetlands........

3. That in compliance to above mentioned directions, updated compliance

report is submitted hereby:
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A. Status of Drains out Falling in Yamuna and their tapping

There are 14 drains of Ghaziabad and01 drain of Noida that out falls in River
Yamuna. In Ghaziabad 01 drain is tapped while 13 drains are untapped. in
Noida 01 drain namely Noida Drain is untapped. District-wise details of drains

areprovided below:

i) Shahibabad Drain, Ghaziabad
It carries mixed flow consisting of treated industrial effluent and domestic
sewage which finally outfalls into Sahadara Drain. As per the monitoring done
by Uttar Pradesh Pollution Control Board{UPPCB), high COD problem has not
been reported in Sahadara Drain. Industrial units located in industrial areas in
the catchment of Sahibabad drain carrying treated industrial effluent gets
mixed with domestic sewage and get further diluted. The measured average
discharge for Sahibabad Drain is 90 MLD. The treatment of this drain is divided
in two parts:
a) Treatment of 74 MLD discharge
Works of laying the combined treated effluent line of 03STPs at
Indirrapuram has been completed on date 31.01.2021. Now, 74 MLD STP
Indirapuram is operatiolnal at its full capacity. '
b) Treatment of 16 MLD discharge
Constructibn of 17 MLD IPS completed on dated 31.12.2020. 16 MILD
Discharge from this IPS is being treated at 56 MLD STP (UASB Type)

Indirapuram.

&
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— Major Average | .
?\:::Zt Drain Jztp:::e/d Discharge Dlsicnllzrge Action Taken
Name (in MLD)
The average
discharge of the
_ Sahibabad drain is
Disposed | 99 MLD, 74 MLD
Into discharge is being
Yl’?““”a treated at 74 MLD
s Sahibabad Iver STP,
Ghaziabad Drain Tapped 90 Through | hdirapuram(SBR
Ghazi.pur Type), and 16 MLD
Drain | pischarge is being
treated at 56 MLD
STP
Indirapuram(UASB
Type).

ii) Indirapuri Drain and Banthala Canal Drain (Loni), Ghaziabad

It does not carry any industrial effluent and yet it is found to contain high COD.
Loni/ Indrapuri drain which joins Banthala Drain and outfalls into Johari Nala
carries mixed effluent from conforming and non-conforming areas imparting
COD loadto the effluent. DPR for I&D of Banthla Canal drain and STP works was
earlier submitted to NMCG, wherein STP of capacity 60 MLD was proposed at
Loni. However, NMCG returned the DPR with advice to state to resolve the
| issue of industrial discharges in this drain and to propose a permanent solution
to this problem. NMCG was of the view that even if the proposal of STP is
considered, the STP will not perform due to excessive industrial effluent
ingress. Pre_séntly, no DPR is under consideration in NMCG. High COD load is
attributed from industries in Non-conforming areas. District administration has
constituted monitoring committee for inspection and takingaction against

industries in non-conforming areas. 1,365 defaulter units have been sealed/
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electricity ~ connection discontinued in non-conforming areas of Loni,
Ghaziabad.
S. - Major Average | .
No [I)\::tr::t Drain Jztp:Ed/d Discharge l?rlzcharie Action Taken
‘Name Ppe (in MLD) roug )
Through | DPR for I&D of
Indirapuri Shahdra Ban‘thla Canal
1 Drain |Untapped| 35  draininto] drainandSTP
(Loni) Yamuna |Works was earlier
River submitted to
NMCG, wherein
STP of capacity 60
MLD was
proposed at Loni.
However, NMCG
returned the DPR
Ghaziabad | with advice to
Through | state to resolve
Banthala Shahdra the issue of
5 Drai'n Untapped 17 drain into industrial
(Loni) Yamuna |discharges in this
' River drain and to
propose a
permanent
solution to this
problem.No DPR
is under
consideration in
NMCG.

iii) Arthala & Karheda Drain, Ghaziabad

The measured average discharge for Arthala & Karheda drain is 5.41 MLD

and 4.72 MLD respectively.DPR of Ghaziabad Sewerage Scheme (Karheda

zone) amounting X546.95 Cr. under AMRUT 2.0 programme has been

sanctioned. Letter of Intent {LOI} has been issued to firm on dated

17.11.2023, The following works will be executed under this project:

y
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S.No. | Activities Attributes
1 Laying of Sewer Network 145 km
' Construction of lon
2 o - 05 Nos
Polarization System (IPS)
Construction of Main
3 . . 01 No
Pumping Station (MPS)
4 Construction of STP 01 (68 MLD)
5 Rising Main 8.19 km
' Domestic Sewer
6 _ 67,669
Connection

After completion of this project,r it would be possible to control the flow of

untreated sewerage discharge into the river Hindon.

S. _ Major Average |Discharge
No [I)\:Ztr:zt Drain J?If:::eld Discharge | Through | Action Taken
Name - (in MLD)
Directly | For Arthala and
. Into Karheda drains,
1 A;Z?r:a Untapped| 5.41 | Hindon DPR of Ghaziabad
River Sewerage
Scheme (Karheda
Directly |zone) amounting
Into X 546.95Cr.
Hindon |under AMRUT 2.0
Ghaziabad River | programme has
been
Karheda sanctioned.Tende
2 Drain Untapped|  4.72 ring has been
completed and
LOI
issued.Timeline
for completion:
. June, 2026
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iv) Jawali Drain, Ghaziabad

This drain carries distharge of treated effluent of CETP of Tronica City

Industrial area which comes under UPSIDA and domestic discharge of Jawali

village. CETP is currently running on conditional consent for operation of 6.0

MLD CETP plant with a maximum of 4.5 MLD CETP capacity (i.e., 75% of the

installed capacity).The latest monitoring report of CETP, Tronica City of UPPCB

in the month of December 2023 is enclosed herewith as Annexure- 1.

. Major Average |Discharge .
?\;Satr::t Drain J :r;:)e:e/ d Discharge| Through | Action Taken
Name (in MLD)
Directly | This drain carries
Into discharge of
Hindon | treated effluent
. Jawali River of CETP effluent
Ghaziabad Drain Untapped i of Tronica City
Industrial area
which comes
under UPSIDA.

v) Hindon Vihar Drain and City Forest Drain, Ghaziabad

Hindon Vihar and City Forest Drains outfall into River Yamuna through the

Hindon River. For tapping these two drains to existing 56 MLD STP (Ghaziabad

Development Authority) at Morty, DPR is being prepared under AMRUT 2.0 for

1&D works.

S. | District Major |Tapped/ | Average |Discharge| Action Taken
No| Name Drain |Untapped|Discharge Through '

Name (in MLD)
Hind ' Di.rectly For tapping to

. ndon Into existing 56 MLD
1 | Ghaziabad | Vihar |Untapped| 7.46 Hindon STP (GDA) at
Drain River | Morty, DPR is
I3
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S. | District ‘Major | Tapped /| Average |Discharge| Action Taken
No| Name Drain |Untapped|Discharge| Through
Name (in MLD)
being prepared
under AMRUT 2.0
Directly for I&D
_ into works Timeline
2 City Forest|Untapped| 2.24 Hindon | for completion:
River | 24 months after
the approval of
project

vi) Kaila Bhatta Meerut Road Drain and Nandgram Drain, Ghaziabad

Kaila Bhatta Meerut Road Dra'in and Nandgram Drainoutfall into River

Yamuna through the Hindon River.Under AMRUT 2.0, DPR is being prepared

for tapping in connection with 18&D works at 55 MLD STP.

S. - Major Average |Discharge
No I?\::tr:zt Drain letn:::eld Discharge | Through | Action Taken
Name (in MLD)
Kaila Directly | For tapping, DPR
1 Bhatta Untapped| 25.31 _Into is tc)jemg prepared
] Meerut . Hindon |under AMRUT 2.0
Road Drain River | for I&Ds\gforks at
Ghaziabad Directly |MLDSTP.Timeline
" Into for completion:
2 Nandgram|Untapped| 27.24 | Hindon | 24 months after
River the approval of
project

vii) Indirapuram Drain, Ghaziabad
Indirapuram Drain in Ghaziabad receives treated water from 03 STPs namely
56 MLD {UASB) Trans Hindon Indirapuram, 74 MLD (SBR) Indirapuram and 56
MLD (SBR) Indirarpuram, GDA. At present, 56 MLD (UASB) Trans Hin'don

Indi?apuram STP is not achieving norms.
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viii) Dasna Drain, Ghaziabad

Dasna Drain outfall into River Yamuna through the Hindon River. Under

AMRUT 2.0, DPR is being prepared for tapping in connection with 1&D works

at 40 MLD STP.

C Major Average |Discharge
I?\;satr::t Drain Jitp:::e/d Discharge| Through | Action Taken
Name (in MLD)
For tapping I&D
works and 40
MLDSTP DPR is
_ Directly | being prepared
., Dasna ' Into  |under AMRUT 2.0
Ghaziabad Drain Untapped | 40.17 Hindon Timeline for
River completion: 24

months after the
approval of
project

ix) Pratap Vihar Drain and Rahul Vihar Drain, Ghaziabad

Pratap Vihar Drain and Rahul Vihar Drain outfall into River Yamuna through the

Hindon River. Under AMRUT 2.0, DPR is being prepared for tapping in

connection with 1&D works at 40 MLD STP.

S. bistrict Major Tapped / Average |Discharge
No Name Drain Untapped Discharge| Through | Action Taken
Name {in MLD)
Directly | For tapping, 1&D
Pratap Into works and 40
1 Vihar |Untapped| 32.16 Hindon | MLD STP, DPR is
Drain River | being prepared
. under AMRUT 2.0
Ghaziabad Directly Timeline for
Rahul Into completion:24
2 Vihar Untapped| 5.26 Hindon | months after the
River approval of
Y project
&
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X} Interception and Diversion of untapped Drains of Nagar Nigam Ghaziabad
DPR is under preparation for 04 major (Dasna, Pratap Vihar, Kaila Bhatta,
Nandgram) and 03 minor untapped Drains (Rahul Vihar, Hindon Vihar &.Cfty

- Forest Drain) for interception & diversion with a treatment facility, City Water

Action Plan (CWAP) has been submitted under AMRUT 2.0 programme (Trench-

3), and DPR of amounting X 422.45 Cr has been prepared and same was sent to

CE (Nagar), UP Jal Nigam (Urban), Lucknow on dated 26.06.2023. The I&D

works will be completed in at Ieést 24 months after sanctioning of DPR.

xi) Noida Drain (Kondli Drain), Noida

Noida drain originates from Delhi and receives wastewater from Khoda and

enters Noida City. Noida drain receives wastewater from Kbndli, Gharuli from

Delhi, Khoda Nagar Palika and Noida City. Delhi has intercepted the drain

discharging into Noida drain and diverted to Kondli STP. Noida drain still receive

99.9 MLD wastewater from Delhi and Khoda Nagar Palika, Ghaziabad as per

sample taken by CSIR-NEERI and mentioned in their draft feasibility report on

“In-situ ahd ex-situ treatment of domestic wastewater flowing in drains of

NOIDA city”. The Noida (Kondli) drain monitoring report of UPPCB for the

month of November 2023 is enclosed herewith as Annexure- 2. Various

remedial measures taken for Kondli Drain are as follows:

a) A DPR of amounting X 193.22 Cr for interception & diversion works for
tapping of Noida Drain, appfox 40 MLD untreated domestic seWage of
Khoda Nagar Palika Parishad has prepared and same was submitted in SLTC

" of SBM 2.0 programme held on 09.11.2023 for approval by UPJN (Urban).

b) In view of the disposal of untreated sewage in Kondli drain Environmental
Compensation of £ 70 lakh has been imposed against the Municipal
Council, Nagar Palika Parishad Khoda Makanpur and prosecution has also

been filed (case no. 98500/2021) against Executive Officer, Nagar Palika
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Parishad, Khoda,Makanpur under provisions of Water (Prevention and
Control of Pollution) Act by UPPCB in the designated Special Judicial

Magistrate Court (Pollution) Lucknow.

B. Bio/ Phyto Remediation of Drains
i} Ghaziabad

As per information proVided by Nagar Nigam, Ghaziabad, work of Bio
remediation is being carried out by Nagar Nigam Ghaziabad in 08 drains of
Ghaziabad namely Jawali Drain, Hindon Vihar Drain, Kaila Bhatta Meerut
Road Drain, Arthala Drain, Indirapuram Drain, Pratap Vihar Drain, Dasna
Drain, Karheda Drain. The drain monitoring report of UPPCB of November
2023 reveals that the bio-remediation is not effective. The interim
remediation in Indirapuri drain is not done at present. Instructions have
been issued to UPPCB to take against the violatioﬁ in Bio-remediation of
Drains in Ghaziabad. The copy of drain monitoring report of November 2023
of UPPCB is enclosed herewith as Annex;Jre- 3.
ii) Noida |

As per information provided by Noida Authority, in compliance to Hon'ble
NGT order dated 23.12.2021, there are 30 minor drains merging with Kondli
drains. Prof. C.R. Babu (Centre for Environmental Management of Degraded
Ecosystems, (CEMDE), and University. of Delhi) has provided suggestions
based on classification of drains into 3 categbries Major, medium and minor.
Bio remediation method has been proposed for major and medium drains.
In addition to the above, construction of in-situ wetland and plantation in
main Kondli drain was also proposed.

Construction of 01 no.of In-situ wetland work was awarded to U.P. Irrigation

department in consultation with Prof. C.R. Babu (CEMDE, University of Delhi)

on dated 18.02.2021 as a pilot project on Noida Drain by Noida
- Page 11 of 24
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Authority.The work has been completed on dated 30.04.2022 and is fully
operational presently. 01 No. online monitoring system is in process to be
installed on both end of this completed wetland (upstream & downstream)
with a facility of 24 hrs digital display. Installation of online monitoring
system will be completed in next two months.

02 nos. of In-situ remediation wetlands in Noida irrigation drain also
havebeen awarded as per advice of Prof. C.R. Babu. The construction of

wetlands is in progress and status is mentioned below:

Total cost of DOS ADOC Present
S.No. Location Project (in (Date of (AI\)ccteptid Progress
ate o
H 1)
_ Cr.) sanction) Completion) (%)
1. Near NSEZ,
Dadri Crossing, 05.01.2022 | 15-04-2023 100%
Noida
: %14.25
2. Near Advant .
_ Work in
Tower, Sector- 05.01.2022 95%
. Progress
142, Noida

Development work of Wetland Sector-142 completed and Plantation work is in

progress. It will be completed by Dec 2023.

Further, for 30 minor drains, the Noida Authofity has also deputed
environmental expert of National Environmental Engineering Research Institute
(NEERI), Départment of Science & Technology, Government of India, for
preparation of DPR, for construction of In-situ and Ex-situ wetlands and
construction of minor STPs over drains or interception of drains to divert to
nearby STP. A MoU has been signed between NOIDA and NEERI on 21.07.2022.
It is pertinent to mention here that, as per the said MoU NEERI has started

the'?r work at site. NEERI has submitted draft Feasibility report in January-2023.
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They have also started topography survey for all drains including main Kondli
drain. Detailed DPR for all drains wiI.I be submitted in a period of 3 to 6-month.
phase wise. After the submission of said report Noida Authority will call
tenders & get the work executed as directed in DPR. NEERI has started
topography survey for all drains including main Kondli Drain and will be
completed by 31.12.2023.

The State Board has also carried out profiling of entire stretch of the Noida
drain and monitored all 30 minor drains as well. During said inspection carried
on 8.12.2023 and 9.12.2023, 12 drains were found to be dry, sample could not
be drawn near Brijwasi Caterers, Harijan Basti, Sector 35, Noida as the height of
boundary wail has been increased and confluence point of drain is not
accessible. Analysis results of drains have been énnexed as Annexure-4.
Further, Board has also drawn samples from up-stream and down-stream of
two constructed wetlands (Near NSEZ-Dadri Crossing & Sector 51,Noida) to

assess the efficacy of wetlands, copy of said report is annexed as Annexure-5.

C. Status of Compliance of Sewage Treatment Plants
i) Ghaziabad

There is total 10 STPs in Ghaziabad Distriét, 08 in Ghaziabad and 02 in Loni. As
per the latest Monitoring done in October 2023, 08 STPs are compliant with
MoEF&CC notification 2017 and 02 STPs namely 56 MLD UASB Indirapuram
and 70 MLD UASB Dundaheda are non-compliant with respect to fecal coliform
value and compliant with respect to other parameters. Analysis Rebort of STPs
in Ghaziabad for month of November 2023 is attached here as Annexure-6.
Treated effluent from above mentioned STPs is discharged into River Hindon.
Work has been started for construction of Chlorine Contact Tanks (CCT) at 56

MLD {UASB} STP Indirapuram and.70 MLD (UASB) STP Dundaheda to control
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fecal coliform. It will be completed by end of December-2023. Details of

operational STPs in Ghaziabad are as below:

a) Operational STPs

Achieving/
Not
Concerned A;::;e:;:g
q. Name and Instal{ed Utlll:t.ad Technology Author.lty MOEECC | Measures
No. Address of |Capacity|Capacity| / process |responsible notification| Being Taken
STP (MLD} | {MLD) | STP based |for O&M of dated ‘
STP 13.10.2017)
(November
2023)

CCT
construction
to control FC

Trans Hindon | - U.P. Jal Wlt.hlr,l
N . Not permissible
1 ((Indirapuram),| 56 56 UASB Nigam hieving |limit is under
Ghaziabad ' {(Urban) Achieving )
construction,
and will be
completed
by Dec -23
Sadullabad U.P. Jal
2 {Loni), 30 20 MBBR Nigam Achieving
Ghaziabad (Urban) -
. U.P. Jal
3 | Indirapuram, |, 74 SBR Nigam | Achieving
Ghaziabad
(Urban)
Bapudham, .
4 Ghaziabad 56 2 SBR GDA Achieving
Indirapuram, ' ..
5 Ghaziabad 56 56 SBR GDA Achieving
Dudahaida U.P. Jal
6 | Vijay Nagar, 56 56 SBR Nigam Achieving
Ghaziabad (Urban)
7 | Dudahaida 70 | 70 UASB U.P.Jal |  Not ccT
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Vijay Nagar, Nigam Achieving |construction
Ghaziabad (Urban) to control FC
‘ within
permissible
limit is under
“|construction,
is in progress
and will be
completed
by 15.12.23
Trans Delhi
Signature City .
8 (Tronica City), 5 35 MBBR UPSIDC | Achieving
Loni
g (Govindpuram, oo 14 SBR GDA | Achieving
Ghaziabad
19| Mortv, 56 25 SBR GDA | Achieving
Ghaziabad
Total 515 376.5

For septage management in Ghaziabad City, construction of 50 KLD Co-

treatment facilityat the existing 56 MLD STP (UASB) Indirapuram and

construction of 32 KLD Fecal Sludge Treatment Plant (FSTP), Loni have been

completed. FSTP, Loni has been handed over to Nagar Palika Parishad Loni.

b) Under construction STPs

No.

Name of Capacity
S. No. Town/District of (MLD) Present Progress
STP

Sidharth Vvihar STP of 21.5 MLD has
been constructed for upcoming.
residential societies by UP Awas

1. Ghaziabad 1 215 Vikas Parishad, Ghaziabad. Trial run
has been taken on Gen set and will
be operational by Jan 2024 after

o getting electricity connection.
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c) Proposed STPs

Name of No. Capacity
S. No.
0. rown /District of (MLD) Present Progress
STP
A DPR of Ghaziabad Sewerage Scheme
{Karheda zone) amounting X 546.95 cr.
1. Ghaziabad 1 68 under AMRUT 2.0 programme has
been sanctioned. LOI has been issued
to firm on dated 17.11.2023.

i) Noida |
As per the information provided by Noida Authority, in Noida, 08 STPs with
total capacity of 411 MLD that are based on Sequential batch reactors {SBR)
technology. As pér the latest Monitoring done in October 2023, 08 STPs are
compliant with MoEF&CC notification, 2017. Analysis Report of STPs in Noida
for month of November, 2023 is attached here as Annexure- 7. 06 no. of STPs
are directly connected with Online Continuous Effluent monitoring system

* (OCEMS) server of CPCB & rest 02 STPs narﬁely 35 MLD Sector 123 and 50 MLD

' Sector 168, OCEMS has been installed and functional which has to be
connected to CPCB portal. Details of STPs in Noida are stated in the table

below:

ya
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Achieving/
Not Achieving
Name Concerned {As per
5l and Installed | Utilized | Technology/ | Authority MOEFCC
No. Address Capacity | Capacity | process STP | responsible | notification
) of STP {MLD) (MLD) based for O&M of dated
STP 13.10.2017)(as
in November
2023)
Sector- .
1| 54 33 33 sgr | Nowda Achieving
. Authority
Noida
Sector- .
2 50, 25 25 SBR Noida Achieving
) Authority
Noida
Sector- ,
3 | 123, 35 35 SBR Noida Achieving
. Authority
Noida
Sector- \
4 | 168, 50 50 SBR Noida Achieving
S - Authority
Noida
Sector - ' Noida .
5 50 Noida 34 34 SBR Authority Achieving
Sector- .
6 | 54 54 54 SBR Noida Achieving
. Authority
Noida
Sector- -
Noid .
7 | 168, 100 38 SBR oiaa Achieving
i Authority
Noida
Sector-
g | 123, 80 80 SBR ANf]'da.' Achieving
) NOida ut Orlt\/ .
Total 411 349

e
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D. Utilization of Sewage Treated Water

i} Status of establishment of Tertiary Treatment Plants |
a) Ghaziabad

In Ghaziabad district, 01 Tertiary Treatment Plant (TTP) of 40 MLD is under
construction in Indirapuram, Ghaziabad. Construction will be completed by Dec
' 2025. After completion of this TTP, treated water from this TTP will be supplied
to Sahibabad Industrial Area. Apart from this, treated water will also be Qsed in
construction sites. As per information provided by Ghaziabad Nagar Nigam,

Tertiary Treatment -Plant (TTPs) are under construction. Status of TTP is as

follows:
Under Construction Tertiary Treatment Plant (TTPs)
c wlc it Status of TTP
: apaci apaci
L Location of pacity) Lapaclty (Tertiary . )
S.No.| District of STP | of TTP Time Line
STP . . Treatment
(in MLD) |{in MLD)
Plant)
. Indirapuram Under
1. |Ghaziabad 56 40 . Dec-25
(UASB) Construction
b) Noida

As per information provided by Noida Authority, 01 Tertiary Treatment Plant

(TTPs) is operational and 02 TTPs are under tendering process. Status of TTPs is

as follows:
~ Operational Tertiary Treatment Plant (TTPs)
c v | ¢ it Status of TTP
apaci apaci
- L. Location of pacity pactty (Tertiary L
S.No.| District of STP of TTP Time Line
STP . . Treatment
(inMLD} | {(inMLD)
Plant)
TTPis
1. Noida |Sector 168 100 100 instalied and|Operational
operational.
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Under Tendering Tertiary Treatment Plant (TTPs)
Capacity | Capacit Stat P
L. Location of pacity pacity atus ?fTT L
S.No.| District <Te of STP of TTP {Tertiary Timeline
(inMLD) | (inMLD) |Treatment Plant)
Sector 54 33
Sector 54 54 Installation of
1 Sector 50 25 231 | TTP of ¥46.60 | Mar-
' Sector 50 34 Cris under - 2024
Noida |Sector 123 35 process.
Sector 168 50
[nstallation of |. Mar-
2. Sector 123 80 80 |TT.P.ofX7.91Cr 2024
is under process. -

ii} Current Status of Utilization of Treated Water

a) In Noida, treated water is used for irrigation in green belts, parks and in

wetlands. As per inforfnation from Noida Authority, details of monetized

treated water are as under:

) . Treated water Total Annual revenue to
S.No. | Financial Year . . .

Quantity sold Noida Authority (In Lakh)

1 2021-22 293 MLD 14.66

2 2022-23 506 MLD 25.33

311 MLD 15.55

3 2023-24 .
(As on 31.10.2023) (As on 31.10 2023)
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b) Details of treated water used in irritation purpose in Noida Area for green

belts, parks and in wetlands as below:

STP

Time Period

Quantity Used (in MLD)

Average of all 08 5TPs

Month July 2023 to
October 2023

33.59 MLD per day

Details of future plan for using treated water = .

07 Tertiary Treatment Plants (TTP) are under installation in Noida with total

capacity of 311 MLD and will be completed by March, 2024. After installation

of TTPs, treated water will be used for irrigation purpose in one year in Noida

as per plan mentioned below:

. Proposed Quantity
Location .
S.No. of treated water Area/ Use
of STP _
use {in MLD) 7
Wetland in polishing pond in
1 Sector 54 15 . .
premises of STP in Sector-54
Supply of treated water in
2 Sector 50 30 greenbelt/ParkinSector-
51,Sector-7X, Sector-112 to 122
Sector :
3 35 To NTPC First Stage
123 , .
Golf Course, Sector-151,Shahid
50 Bhagat Singh, Sector-150, Along
Noida Greater Noida Express-Way
Sector :
4 Green belt
168
) Green belt, Park & Wetland
20 Sectors Along Noida Greater
, Noida Express- Way Green belt
Total 120 MLD per day '
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E. Action Taken for Abatement Industrial Pollution and Sewage
Pollution Load on Yamuna |

Effective monitoring mechanism of UPPCB is already in place. Strict action

against defaulting industrial units is being taken under the provisions of Water

Act and Environmental Compensation is being levied upon them as per the

guidelines of CPCB. In non-conforming areas, regular inspections are being

carried out by District Level Committee and defaulting units are either shut

down/ demolished or electricity connection snapped. The latest brief regarding

action taken against defaulter units in Conforming and Nan-Conforming areas

of Ghaziabad and Noida is as under:

Show . .
No.of |. Electricity | Environmental
Type of Cause/Cl| . . .
Area Defaulter Disconnection/| Compensation
Area . osure .
Units . Sealed imposed
issued
Conforming
66 66 0 % 354.1 Lakh
' Areas .
Sahibabad -
Non- 207 units
Area ) .
Conforming| 207 0 Electricity ---
Areas Disconnected
Conformi
onrorming 4, 72 0 % 238.15 Lakh
Areas
Loni Area Non-
Conforming| 1365 0 1365 X 1.35 Lakh
Areas
] Conforming
Noida 10 10 0 X 82.28 Lakh
Areas

Apart from above, regular inspection of Group Housing society (GHS) STPs has

been done by UPPCB & Noida Authority in Noida. Action by means of issuing

show cause notice and initiating prosecution under relevant sections of Water

/3

Page 21 of 24



9192

(Prevention & Control of Pollution)} Act, 1974 has been taken by UPPCB against

77 earlier default_er Group Housing Societies. UPPCB has also imposed

Environmental compensation of X 16.31 Crore as per CPCB guidelines against

defaulter GHS.in Noida. As per latest report, the status of STPs in GHS of Noida

Authority is as below:

No. of Group STP STP Not | Complying | Not Complying
Housing ' . | STP in terms of
Society (GHS) Installed | Installed STP Fecal Coliform
: Norms
95 83 12 69 14

*Not installed {but having sewer line connection to terminal STP of Noida Authority)

Monitoring Mechanism

That the State of Uttar Pradesh has developed a fully functionalized
comprehensive three tier monitoring mechanism with well defined
monitoring protocol, in which regular monitoring is being done from district
level to state level. Three separate monitoring committee i.e. Waste
Management Monitoring Committee under the chairmanship of Additional
Chief Secretary/ Principal Secretary, Urban Development; Air Quality
Monitoring Committee under the chairmanship of Additional Chief
Secretary/ Principal Secretary, Environment, Forest & Climate Change; and
River rejuvenation Committee the chairmanship of Agriculture Production
Commissioner; at the State Level and District Level Environment Committee
under the Chairmanship of District Magistrate has been constituted.

That the State of Uttar Pradesh has issued an Office Memorandum which
was also notified on 08-03-2023 by which an accountable committee has
been constituted for both Sewage Treatment Plant/ Common Effluent
Treatment Plant. The said accountable committee is completely competent
enough to take appropriate measures in the Environmental issues of the
State. The copy of said office memorandum dated 08-09-2023 is enclosed
herewith as Annexure- 8. The Committee evaluated and take stock of the
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various ongoing non-complaint STPs, non-operational STPs, delayed STPS,
under construction/ non-operation CETPs and fix the responsibilities for
lapses. That regular meeting have been conducted by the Committee. The
minutes of meeting of the Committeé dated 18.10.2023 is enclosed
herewith as Annexure- 9.

jii) That Hon’ble NGT vide order dated 10-11-2023 in M.A. No. 62/2023 in O.A.
No. 670/2018 Atul Singh Chauhan Vs. MoEF&CC has considered the three
tier monitoring mechanism developed by State of Uttar Pradesh and
directed that the three-tier mechanism, the Committees set up therein as
also the Accountability Committee set up by the State of UP will be
responsible for compliance of various directions of the Tribunal and the
Courts and implementation of projects, unless otherwise directed in any
particular matter. Copy of order dated 10-11-2023 is enclosed herewith as
Annexure- 10. 7

G. Restoration and Rejuvenation of Yamuna Flood Plain
(Uttar Pradesh Part) and Ecological Flow

As per the'information received from U.P. Irrigation and water resources

department, the status is as under: '

i) OA no 06/2012 Manoj Mishra Vs UOI and Others relates to Yamuna River
Pollution Control issue. This covers identification and demarcation of flood
plain zone, maintaining E-flow in the River Yamuna, Removing of
encroachment in flood plain zone and development of bio-diversity Park.
This case has been disposed by Hon’ble NGT with the directions to the
Chief Secretaries of concerned States to review and monitor the

compliance from time to time.

ii) In pursuant to the direction of the Upper Yamuna River Board, Irrigation

Department is ensuring the compliance of maintaining E-flow (10 Cumec).

i) Demarcation of flood plain zone has been done in year 2015.
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iv} In the first phase DDA is developing Biodiversity Parkon the eastern bank of
Yamuna River {from old railway to ITO barrage). The cost of development of
Biodiversity Park is 35.94 Crores. U.P. Government has released %10.49
Crores in the last week of December, 2020 to DDA. This amount is to be
utilized by DDA in the development of Bio Diversity Park on UP Portion of

land which is 86 Hectares out of total 167 Hectares.

v) Action taken with regard to prevent dumping on Yamuna floodplains.
As per information received from U.P. Irrigation and water resources
department earlier, U.P. irrigation Department is keeping continuous watch-
andward over such type of activities. Presently there is no solid
waste/debris existing on the U.P. Irrigation land. In future, if any violation of
directions issued related to dumping of debris is found; resulting
compensation shall be imposed as per direction given by Hon'ble NGT.
Government of Uttar Pradesh also gave permission to DDA for installing of

CCTV cameras on U.P. portion.

4. That the compliance report of State of Uttar Pradesh is submitted for

consideration of Hon'ble Tribunal.

Lucknow

Dated:)4 December, 2023

L <12r022
(Devendfa Singh Chauhan}
Under Secretary
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Regional Office
U.P Pollution Control Board

Ghaziabad

ANALYSIS REPORT OF APPAREL PARK, CETP TRONICA CITY, LONI

S.No. Date pH Color 8.0.D C.0.D TS.S |
| (Hazen) | mg/L | mg/L mg/L
1. 0512202372 150 | 250 | 1840 | 920

%VOX %ﬁé/\‘\l\”&s W

JRF A.SO R.O
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—rce REGIONAL OFFICE

b\m U.P. POLLUTION CONTROL BOARD

) “% S E-12/1, SECTOR-1, NOIDA, GAUTAMBUDH NAGAR
bi%v Analysis Report of Water Sample of Kondli Drain

Sample Collected by : Mr Vishal Maurya L. A., Mr.Ashish Chauhan, J.R.F. & Mr. Ankit Anand J.R.F.

FN \ Name of Sampling Point Date Colour Odour pH |B.0.D.| C.OD. ‘I T.S.S. |
Y mg/l | mg/l | mg/l
U/S Kondli Drain Entry point Sector-11, Near s ‘ {
1 | Hari Darshan Police Chowki, Noida 06.11.23 " Unpleasant 794 | 62.0 | 384.0 | 159.0
’ Blackish 1 1 1
D/S Kondli Drain before meeting of Yamuna q] } 1
2 | River Vill. Chak Mangaraula Noida 06.11.23 . SL. Unpleasant | 7.79 50.0 256.0 | 134.0
’ Blackish |
U/S Kondli Drain Entry point Sector-11, Near sl 1
3 | Hari Darshan Police Chowki, Noida 14.11.23 Blackish Unpleasant 8.06 | 76.0 304.0 | 177.0
D/S Kondli Drain before meeting of Yamuna SL Senn
4 | River Vill. Chak Mangaraula, Noida 14.11.23 Blackish Sl. Unpleasant | 7.44 | 58.0 272.0 .
- i
U/S Kondli Drain Entry point Sector-11, Near ,
5 Hé\ri Darshan Police C}ilolz,vki Noida 22.11.23 | Blackish Unpleasant | 8.13 ‘ 66.0 | 336.0 | 176.0
1 ' | B
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D/S Kondli Drain before meeting of Yamuna I I ‘
River Vill. Chak Mangaraula, Noida 22.11.23 Turbid Sl. Unpleasant | 7.83 = 44.0 | 240.0
U/S Kondli Drain Entry point Sector-11, Near L
Hari Darshan Police Chowki, Noida 28.11.23 Blacklsh Unpleasant | 7.88 | 58.0 1 272.0
D/S Kondli Drain before meeting of Yamuna gL, |
8 | River Vill. Chak Mangaraula, Noida 28.11.23 Blackish SI. Unpleasant | 7.48 3 520 2400
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REGIONAL OFFICE
UTTAR PRADESH POLLUTION CONTROL BOARD, GHAZIABAD

ANALYSIS REPORT OF DRAINS — NOVEMBER 2023

Status of drains Nov 2023

Total Faecal
o ) Color | BOD coD | Tss Coliform Coliform
Sr District Drain Name | pH (Hazen)| (mg/L)| (mg/L)| (mg (MPN/ 100 (MPN/ 100
No /L) mL) mL)
1
Ghaziabad |Arthala Drain| 7.33| Turbid 80.3 170.0 | 151.6/ 3400000 2400000
2
Ghaziabad | Dasna Drain | 7.33| Turbid 79.6 126.6 | 162.6/ 3500000 2500000
3
Ghaziabad | Hindonvihar| 7.37| Turbid 76.6 180.6 | 161.3] 3900000 2800000
Drain
4
Ghaziabad | Indirapuram | 7.10| Turbid 62.6 129.0 | 133.6/ 3000000 2200000
Drain
5
Ghaziabad indrapuri | 7.27| Turbid 95.5 179.2 | 163.7| 2700000 2000000
Drain
6
Ghaziabad | Jawali Drain | 7.00| Turbid 51.0 100.0 81.3 180000 140000
7 )
kailabhatta
Ghaziabad road 7.10| Turbid 76.0 152.3 160.0/ 4600000 3000000
drain
8
Ghaziabad Karedha 7.10| Turbid 90.3 181.0 | 188.0| 2600000 1900000
Drain
9
Ghaziabad | Pratap Vihar | 7.27| Turbid | 80.3 179.3 | 156.6| 3500000 2400000
Drain
K. il : |
%’X & =
IR A ASO RO
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Annexure- 4
30 Minor Drains Monitoring Data
' S.No Sampling Point Collection Date PhysioChemical Parameters
Colour Odour pH BOD mg/lf COD mg/l TSS mg/l
1 Uss Kondli Drain, Sector 11, Noida 09.12.23 | Sl blackish Unpleasant 7.12 94 360 372
> Samerville School, Sector-22, Noida 09.12.23 | Light Gray Unpleasant 7.29 112 312 712
B In front of NTPC Gate Near Police Chowki, 09.12.23 ;
3 Sector-23, Noida S| blackish S| Unpleasant 6.84 52 232 62
4 | SE’CIGI‘-Z?&, Police Chowki Sid&, Noida 09.12.23 Turbid S| Unpleasant 7.88 44 296 170
s | Kribhco Society, Sector-35, Noida 09.12.23 Dry
6 Kribhco Society, Sector-35, In front of 09.12.23 Dry
Hariom Sweets, Noida
. Brijwasi Caters, Near Harijan Basti, Sector- 09.12.23 Sample Collection not possible
35, Noida
8 Surabhi Hospital, Service Road, Sector-35, 08.12.23 Dry
Noida |
Sector 52 Drain Near Surabhi Hospital, 08.12.23 Sl. |
9 Qucton35: Noidi Blackish Unpleasant 7.75 70 280 55 ]
10 KendriyaVihar, Sector-50, Noida 08.12.23 Dry
Neelgiri F1, KendriyaVihar, GoleChakkar, 08.12.23 Dry
1 Noida
Sector-50, Beech Road, Sector-51, Gole 08.12.23 .
12 Chakkar, Noida Turbid SI. Unpleasant 7.58 96 344 389
13 7X, Sector-76, Near Metro Station, Noida 08.12.23 Pale Unpleasant 7.85 94 288 69
Harola Drain , Bhati Dairy, Village-Barola, .
14 Sector-49, Noida 08.12.23 Turbid SI. Unpleasant 7.56 46 168 75
15 Barola Shamshan Ghat, Sector-49, Noida 08.12.23 Dry
UGR, Barola, Sector-50, Noida 08.12.23 SI. .
16 Blackish Sl. Unpleasant 7.46 88 384 563
17 15{0:1.;{1\1T E:Zi);:y, Samudayik Sauchalya, Sector- 08.12.23 Turbid S1. Unpleasant . " s =
18 il:]i(;aPuhlic School, Rajeev Colony, Bhangel, 09.12.23 Light Gray Ungikoomank ” i - . .

L.
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(9 I Satnaam Kirana Store, Bhangel, Noida © o 09.12.23 Pale SI. Unpleasant 8 12 96 206 315
56 I NSEZ, Metro Station, Noida 08.12.23 Bla?:ll-;ish S1. Unpleasant 291 62 168 200
21 | Bhangel Drain, Noida - 08.12.23 Pale Unpleasant 7.41 $6 200 38

22 | Hosiery Drain, Noida 08.1223 | pge Unpleasant 7.49 72 352 103
23 Advant, Sector-142, Noida 08.12.23 Turbid Unpleasant 7 46 90 240 135
24 Sector-135, Near Accenture Pvt. Ltd.. Noida 08.12.23 Turbid SL Unpleasant | 7.63 42 128 64

gs | Dearhectoegi. Mo _ ”“_‘_z_zj (i mec‘l;ish Unpleasant | 7.54 74 256 48

26 | Police Chowki, sector-50, Noida 09.12.23 Dry

27 Sector-34, Noida 09.12.23 Dry

28 | In front of A-16, Sector-23, Noida 091223 TN

29 Ashish Convent School, Sector-33 09.12.23 Dry

30 E;ihd?un majarlya:-liil'll-Tt“cff?mjmr- 76, | 09.12.23 Dry T _

11 ?i{ﬁqﬂ:‘i‘mdﬁya Viahr, Gol Chakkar Sector- 09.12.23 Dry

37 | D/s Kondli Drain, Sector 168, Noida | 08.12.23 Yurbid | SiBlackish | 830 [ 8c '_[ 88 197

A8
gy

|~

o7 Tl ﬂé@,
2]
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Wet Land Sample in the Bed of Kondli Drain
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Annexure- 5

S.No Sampling Point Collection Date Physio Chemical Parameters |
|
Colour Odour pH BOD mg/l CODmgl | TSSmgl |
1 Before Wet Land , sector- 51 Noida 08.12.23 SI blackish SI. Unpleasant 7.52 68.0 272.0 J 44.0
2 After Wet Land , sector 51 Noida 08.12.23 Turbid Sl. Unpleasant 7.81 48.0 256.0 212.0 ‘
3 Before Wet Land , NSEZ Noida 08.12.23 SI blackish SI Unpleasant 7.69 54.0 264.0 163.0
4 After Wet Land , NSEZ Noida 08.12.23 Turbid SI Unpleasant 7.55 42.0 248.0 185.0

/’%/M ,

5‘1»4’
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Annexure- 6

U.P. Pollution Control Board
STP- Operational November - 2023
Achieving/[ Name of
- Authority Not river
SL. Name and City/ Town Install.ed Utlllze.d Technology/ responsible Bob | cop | Tss TC FC Achieving |catchment in
Address of e Capacity | Capacity | process STP pH (MPN/ | (MPN : :
No. STP /District |~ 0 MLD based for O&M of (mg/l) | (mg/) | (mg/l) | [0 oomi (As per |which STP is
( ) | ( ) ase STP ml) ml) MOEFCC located
notificatio | (tributary of
56 MLD
y |fransHindon) o, iabad| 56 56 UASB UP.Jal 1 ;53| 240 | 820 | 440 |3300000( 260000 | O River
(Indirapuram Nigam Achieving Hindon
), Ghaziabad
30 MLD,
p | Sadullabad Qe iabad| 30 20 mBBR | UPIa 1gig 1 60 | 450 | 7.0 | 2000 | 920 |Achicving| Ve
(Loni), Nigam i Hindon
Ghaziabad
74 MLD
3 SBR. | Ghaziabad| 74 74 SBR UP-Jal 1051 60 | 400 | 80 | 1400 | 450 | Achieving | RVe
Indirapuram, Nigam Hindon
Ghaziabad
56 MLD
4| SBRs yasiabad| 56 2 SBR GDA |7.42] 80 | 420 | 120 | 1700 | 130 |Achieving| Ve
Bapudham, Hindon
Ghaziabad
56 MLD,
Indirapuram, . U.P. Jal - River
5 (GDA), Ghaziabad 56 56 SBR Nigam 748 | 7.0 48.0 12.0 2100 790 Achieving Hindon
Ghaziabad
56 MLD
S.B.R., .
6 | Dudahaida |Ghaziabad| 56 56 SBR UPJal g0t g0 | 380 | 90 | 1200 | 680 | Achieving| RIVeT
.. Nigam Hindon
Vijay Nagar,
Ghaziabad
70 MLD
U.A.S.B.R. .
7 | Dudahaida |Ghaziabad| 70 70 UASB UP.Jal 1 ;48| 280 | 83.0 | 46.0 |3100000(2100000 °* River
.. Nigam Achieving Hindon
Vijay Nagar,
Ghaziabad
5 MLD Trans
Delhi Green Belt
8 Signature |Ghaziabad 5 35 MBBR UPSIDC | 7.20 | 12.0 | 64.0 22.0 3900 920 Achieving | Developmen
City (Tronica t
City), Loni
56 MLD
o |  SBR | haziabaa| 56 14 SBR GDA |736| 80 | 440 | 90 | 1100 | 790 |Achicving| Ve
Govindpuram Hindon
, Ghaziabad
56 MLD
10| SBRy Ghaziabad| 56 25 SBR GDA [730] 130 | 420 | 160 | 1600 | 540 | Achieving| Ve
Morty, - Hindon
Ghaziabad
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Annexure- 7

U.P. Pollution Control Board
STP- Operational November - 2023
Achieving/| Name of
. Authority Not river
SL. Name and City/ Town Install.ed Utlllze.d Technology/ responsible Bob | cop | Tss TC FC Achieving |catchment in
Address of . Capacity | Capacity | process STP pH (MPN/ | (MPN A hich STP i
No. STP / District MLD MLD based for O&M of (mg/l)| (mg/l) | (mg/l) 100mD) | /100mI (As per |whic 1S
(MLD) | (MLD) ase STP ml) mD) | MOEFCC|  located
notificatio | (tributary of
33 MLD Noida River
1 | Sector-54, | Noida 33 33 SBR ' | 741 1180 77.60 | 31.00 | - - | Achieving v
. Authority Yamuna
Noida
25 MLD Noida River
2 Sector-50, Noida 25 25 SBR X 7.59 | 14.40 | 121.60 | 56.00 - - Achieving v
. Authority Yamuna
Noida
35 MLD Noida River
3 | Sector-123, | Noida 35 35 SBR " | 716 [11.20| 84.00 | 3400 | - - | Achieving v
. Authority Hindon
Noida
S0 MLD Noida River
4 | Sector-168, Noida 50 50 SBR X 7.29 | 12.00 | 104.00 | 46.00 - - Achieving v
. Authority Yamuna
Noida
34 MLD Noida River
5 | Sector-50 | Noida 34 34 SBR .| 7.33 [13.60 | 116.00 | 48.00 | - - | Achieving v
. Authority Yamuna
Noida
54 MLD Noida River
6 Sector- 54, Noida 54 54 SBR X 7.56 | 12.40 | 97.60 | 43.00 - - Achieving v
. Authority Yamuna
Noida
100 MLD Noida River
7 | Sector-168, | Noida 100 38 SBR .| 7.48 | 8.00 | 44.00 | 13.00 | - - | Achieving v
. Authority Yamuna
Noida
80 MLD Noida River
8 | Sector-123, Noida 80 40 SBR X 8.06 | 12.20 | 109.60 | 49.00 - - Achieving ,lv
Noida Authority Hindon
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Annexure- 8

File No.Gg’BIQAQ)IZMIZOZO-W-,

‘ IEN WY A
wEA-N 6 T-H/ Y/ 81-71-2023—44(Re) / 2018
yatarvr, &9 v Sraary aRad g7
dJas : Reie 0B RyawR, 2023

FATET 9

WY, 7 W we[y uRedd  MPT-7, S0y wee @ &Eied §9
W=I-13 / 2019 / TH0WN00—257 / 55-Taio—2—2019—-44(Re) /2016, f&id 14 <[,
2019 ERT I0N0 XIS ¥ TATER W& Ta wHrdl wgue v Ylfaa s @ ar qo
Ty wRa afewr @ A B yguem ¥ A wF g FRiAd 3 I g 1@
e argsau a= il e man 8, S & adwm 3 frardie 2

2. o §atem e g Re fdhm (i) wRemn-a75 /2022 wataRer gRem Wit
W{ﬁwwmsﬁsmwﬂa%daﬂﬂamwmzﬁaaﬁw
Ruafigg T Wea-356 /2023 ¥ f3A1E 20 A, 2023 B freraq smew Ra 52

mE: :

i 12 .We accordingly permit the applicant to move the National Green Tribunal with an
application in that regard. The National Green Tribunal shall duly monitor compliance with
the directions including the time-lines which have been spelt out in the order of this Court. It
would be open to the applicant to place on the record of the Tribunal all material to indicate
the bona fide steps which were taken to comply with the order of this Court and, if there were
any genuine hindrances in doing so, the nature of the hindrances. The Tribunal would be at

liberty in the exercise of its discretion to consider any request for a further extension of time.

13. The National Green Tribunal is authorized in terms of the present order to
suitably extend time should it be satisfied-that all necessary steps have been pursued with a
sufficient degree of alacrity. The Tribunal shall also take stock of the issues which have been
set out above in relation to due monitoring of the performance of the STPs and steps for
ensuring up-gradation and maintenance. The Tribunal shall also ensure that an accountable
mechanism is set up in the State of Uttar Pradesh to take stock of the performance of the
STPs, providing for adequate funds for up-gradation and maintenance as required and for

attending to all other administrative issues and problems.........

3 w0 TS BRa feRe, T8 Reel g 30T0 wWEA-593 /2017 FAIRO Fea Wi
@ a7 T g oift SRS U4 o @ W afloto We-670/ 2018 Iiget RiE e
T qataReT, 99 U4 werar URade #aed W@ 9 @ sffa Re % IaR WRW g
e THOT0 FRET—62,/2023 § AIE 17.08.2023 T et e Wik 2 M ¥

“... ...6. Now, the Hon'ble Supreme Court of India has directed this Tribunal to ensure that
an accountable mechanism is set up in the State of Uttar Pradesh to monitor the compliances
with regard to violation of Water (Prevention and Control of Pollution) Act, 1974. Since the
state has constituted the Committee mentioned above, thus, the report and suggestions for
better mechanisms is required for improvement of the existing Committee or to reconstitute
by way of any addition of technical /administrative member. Further, the views of the
Committee are also required to be sought.
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7. Accordingly, the State of UP/Secretary, Environment/State PCB are

{ i monitorin
directed to submit the report with regard to any reform reqmre'd' in t'he e oi
mechanism in the Committee or induction of any new technical/administrative

change of members and till the decision is taken by this Tribunal, the Monitoring Commatt'ee
k in accordance with

as quoted above headed by Justice 5.V.S. Rathore will continue to wor '
the order quoted above. The State may recommend the manner and method of mechanism
to take the stock of performance of the STPs in the State of UP. In the meantime, the present
Committee headed by Justice S.V.S. Rathore is directed to submit the compliance report in the
light of order of the Hon'ble Supreme Court of India dated 20.03.2023 and to continue to

function till further orders........"
o W0 wate e B S MW A 20032023 TN A0 XL FRA AT B
S oW RAf® 17082023 @ U ¥ W 3 ofwfq W fefe @<,
W$mﬁmﬁmﬁamﬁuﬁwaﬁﬁmmaﬁ$mﬁw
ﬁmaﬁwma%afavfamﬁaﬁwﬁ/qﬁmﬁa%mwmﬁaw
TR 31 P TeT BN Y 90 ERT A A areh srdard @ fag P PreifRa
frd om &

i. PR g@ wfa/wE wfe, R T qun gl syl - | ee
S0%0 TTE |

i. P g& afya/wa §ted, TR Rera R, Sodo e | - | 9=

iil. PR e wrea/TE e, M vE wed PR / dewene
Wi Rem M, Sovo WA gRT e W s Rl | gy

Wi } sfre sl |
iv. ped fAeTr®, So%0 wd A (I | - [T
Lici]
V. [aw feud, S0%0 W AT (TNE) | - | 9
Vi. [Aed dfed, J0%0 WENYl T a1S, dE T | - | WS

Vil X e wted/WE fyd, T T ar aer Sl @ - | e
090 ITER g Ava wHodlodo / Wododlodo ¥ FERT dwere
fardrest |

wa |fafy @ wrigfie ey ght

| afafy # seaeran A9 T qur ardvr Sremgi @A/ TR e i, Sowo
A @ afvead AEN (§Ew) gRT @ W |

i, afafa g wew @ ot Fefvmim wEododo / Hogododo A el qur
mwmmam-mwmmmmﬁ
wafra Y gra o wsra gRa sfreww § qifd @ 7§ ergdengT @ g
#% fauifa ergwemga @ AR Freeifdve Aew m A ar

35



File No.agamﬁ)lzaefzozo-w-,

mﬂﬁﬁamm:m%qzw@mﬂ$aﬂmmwﬁuﬁwaﬁa§%ammaﬁ
WY A uRAE 9 ¥ wfier A mh qur oRaret @ ergHegT 3 Sedu
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Annexure
Time-line decided for Non-compliant STPs
S.No. Name Capacity | Utilization Year/ Time- Action
(MLD) | Capacity | Technology line taken
(MLD) Penalty
imposed
(Cr)
1 Jajmau, Kanpur 5 5 1990/UASB | Mar-2024 -
2 Fatehgarh 2.7 2.7 1992/WSP Jun-2024 -
3 Jalalpur Kannauj 13 13 2017/SBR Compliant -
4 Bharwara Lucknow 345 345 2011/UASB Oct-2023 -
Trans Hindon ' '
5 (Indirapuiam), 56 56 2000/UASB | Oct-2023 -
Gaziabad '
6 Dudaihada,Gaziabad 70 70 2000/UASB Oct-2023 -
Kidwai Nagar, 325 30.6
7 Mujaffar nagar 2002/0P Oct-2023 -
8 Ayodhya 12 12 2014/UASB | Compliant -
9 Ahara Road+Zone- 0.805 0.4 2003/WSP Oct-2023 i
A, Anoopsahar :
Ahara Road ’
10 (Shivanand Ashram) 1.75 0.9 2003/WSP Oct-2023 -
Zone B
Modinagar .
11 Ghaziabad 20 12 2023/SBR Compliant -
12 | Ayodhya 6 4 2023/SBR | Compliant -
Tharkhandi ]
13 Gorakhpur 15 11.9 2015/8BR Compliant -
14 Banda 4 4 1979/0P - -
15 Jajmau, Kanpur 43 37 2020/ASP Nov-2023 3.02
16 Bingwan, Kanpur 210 135 2015/UASB Nov-2023 4,09
17 Jajmau, Kanpur 130 120 1998/ASP Nov-2023 0.35.
18 Pakka 14 ., 14 )
Pokhra, Mirzapur 1994/UASB | Nov-2023
19 Pandav Nagar, 03 2.7 ; i
MeDA 2013/A5P
20 Pallav puram-1, 07 R )
MeDA u 6.5 2012/ASP Nov-2023
21 Lohiya Nagar , 10 y .
MeDA 2 2010/ASP Nov-2023
22 Shatabdi Nagar, 15 4.8 o )
MeDA 2010/ASD Nov 2023
23 Pallav puram-2 , 11 ' B i
MeDA 7 2008/MBBR Jan-2024
24 Vedvyaspuri, MeDA 15 4.5 2010/ASP Nov-2023 -
25 Rachapuram, MeDA 06 4.4 2011/ASP Jan-2024 -
26 Shardapuri-1, MeDA 06 3.5 2010/ASP - -
27 Sainik Vihar, MeDA 06 5.95 2017/UASB - -
28 | Modipuram Tiraha, 05 49 o i
MeDA 2016/ASP Compliant
29 Sports Goods 07 4 X )
Complex, MeDA 2012/ASP Nov-2023
30 Ganga Nagar, MeDA 10 38 2011/8BR Compliant -
31 Shardapuri Phase-2, .06 5.6 . i
MeDA ‘ 2012/ASP Compliant
32 | Firozabad 3 3 2014/0P - -
5/8
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@
Time-line decided for Non-operational STPs
S.No. Name Capacity | Utilization Year/ Time- Action taken
(MLD) | Capacity | Technology line
(MLD)
1 Rampur [5 0 2015/UASB - -
2 Rampur 3 0 2016/8BR Operational -
3 Baniyapur 15 0 2018/SBR Dec-2024 -
4 Sultanpur 05 0 2006/0P Operational -
5 Ramna 050 0 2021/SBR Operational -
6 | Momdabad, 20 0 2017/SBR | Operational ]
7 Chitrakoot 342 3.42 2000/0P - -
8 Govardhan 2.76 2.76 2011/WSP - -
12 0 Consultant
Varanasi to be
9 Locomotive 1989/ASP appointed -
Work by Dec-
2023
Time-line decided for delayed STP Projects .
S.No. . l;g,g’,f Date of Physical | Date of ' Expected . _ f::it('eon"
Project . Progres | completion | date of Time-line
Capacity start 5 (%) as per CB completion
(MLD)
1 | Lucknow 120 Jul-2018 87 Mar-2020 Sep-2023 Dec-2023 ?5.0
2 | Azamgarh 8 Jan-2022 69 Jan-2024 Jan-2024 Jan-2024
3 Gorakhpur 10 Mar-2022 94 Mar-2023 Sep-2023 Oct-2023 22.62
4 | Balrampur 8.5 %32)%_ 60 " Nov-2023 Nov-2023 Nov-2023 i
5 | Gorakhpur 10 Apr-2023 2 Sep-2024 Sep-2024 Sep-2024 -
6 | Gorakhpur 30 Apr-2023 3 Mar-2025 Mar-2025 Mar-2025 -
7 | Gorakhpur 38 Apr-2023 3 Mar-2025 Mar-2025 Mar-2025 -
Rehabilitation
and O&M of
g | Sewage 30 | Mar-2018 | 9700 | Oct-2021 | Oct-2023 | Nov-2023 0.32
Infrastructure at ’ '
Kanpur and
STP at Panka
[&D and STP
works at
9 Budhana town, 10 Feb-2019 97.63 Jun - 2023 Jun —2023 Jun-2023 -
Distt.
Muzaffarnagar
[&D and STP 54 50'
10 | works at ' Jan-2019 88.75 Jun - 2023 Dec -2023 Dec-2023 -
(2 no.)
Muzaffarnagar
1&D and STP
1T | works at 15 Dec-2020 78.40 May-2023 Oct — 2023 Dec-2023 0.32
Kairana
12 1&D and STP 5 Jul-2017 95.00 Oct-2021 Jul—2023 Oct-2023 0.56
works at Unnao,
1&D and STP
13 gfrks - 05 Jul2017 | 7650 | Dec2022 | Oct—2023 | Dec-2023 039
uklaganj,
Distt. Unnao
1&D and STP -
14 | works at 42.5 Moy | 4902 | Now-2023 | Now-2023 | Dec2023
L Lucknow (2 no.) 2020 |
6/8
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1&D and STP
works at
Sultanpur

17
(3 no)

Dec -
2019

89.55

Nov-2021

Jul - 2023

Oct-2023

9.0

16

1&D and STP
works at
Mirzapur
(HAM)
including 15
years O&M.

17
(2 no.)

May-
2020

74.00

Jan-2024

Jan-2024

Nov-2023

Sewerage works
at Ghazipur
(HAM)
including 15
years O&M.,

21

May-
2020

73.50

Jan-2024

Jan-2024

Jan-2024

18

1&D and STP
works at
Fatehgarh -
Farrukhabad
(HAM)
including 15
years O&M.

47.70
{(Z no.)

Jan-2021

63.00

Jun-2024

Jun-2024

Jun-2024

19

1&D and STP
works at

| Bareilly (HAM)

including 15
years O&M.

63
(3 no.)

Jan-2019

83.50

Aug-2024

Aug-2024

Aug-2024

20

1&D and STP
works at
Morudubud -
(HAM)
including 15
years O&M.

25

Jul-2018

26.00

Jan-2025

Jan-2025

Jan-2025

21

Rehabilitation/R

_enovation of

Agra Sewerage
Scheme (1&D
works) (HAM )
including 15
years O&M,

177.60
{13 no.)

May-
2020

19.38

Apr-2025

Apr-2025

Apr-2025

22

I&D and STP
works at
Ayodhya
(HAM)
including 15
years O&M.

33

May-
2021

50.59

Mar-2024

Mar-2024

Mar-2024

23

Ghaziabad

215
(Ino.)

60

Aug-2023

24

Jhansi

1/26

70

Jul-23

7/8
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Time-line decided for Under construction/non operational CETPs ’
8.No. Name Capacity Executing Current Date of | Expected date of |Time-line
(MLD) Agency status Sanction completion
1 Jajmau 20 JITETA 83% 11.02.2019 | Oct-2023 Apr-2024
Sep-2024
2 Banthar, a5 | BIPCC 31% 21022020 | Feb-2024
Unnao
Non LoA issued on -
3 A5 22.06.202
Unnao 21 UTPCC compliant 2.06.2020 07.09.2023
Jainpur, Jan-2024
Non
4 Kanpur 2 UPSIDA . Oct-2023
operational
Dehat
GIDA, GIDA/ )
. - 11.01.202 Jul-2
> Gorakhpur 73 UPIN(U) 1:01.2022 | Jul-2024
N
6 Bhadohi i BIDA. Non ew plant to
operational be proposed
Non
7 Moradabad 24 UPSIDA .
operational

Note: Show cause letters has been issued to the respective Project Managers,
UPIN (R) responsible for delay in work completion/non compliance of STP at

Sultanpur,

Kanpur,

Shamli,

Garh project by UP Jal Nigam (Rural).

Notices/complaints have also been served to the responsible firm other than

imposing penalty/Environmental Compensation for not achieving KPIs in
Kanpur, Sultanpur, Shamli etc.

88
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9218 Annexure- 10

Item Nos. 04 & 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 62/2023
IN
Original Application No. 670/2018
(I.A. No. 752/2023)

Atul Singh Chauhan Applicant
Versus

Ministry of Environment, Forests and
Climate Change & Ors. Respondent(s)

State of Uttar Pradesh Applicant in MA
WITH

Review Application No. 31/2023
IN
Original Application No. 394/2022

Pushpendra Kumar Applicant
Versus

Block Development Officer, Kadaura & Ors. Respondent(s)

State of Uttar Pradesh Review Applicant

Date of completion of hearing and reserving of order: 01.11.2023

Date of Pronouncement of order: 10.11.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ranjan Kumar Rai, Adv. for Original Applicant in OA 394 /2022

Respondent: Ms. Garima Prasad, AAG with Ms. Priyanka Swami & Mr. Gigi. G. George,
Advs. for the State of UP
Mr. Bhanwar Pal Singh Jadon, Adv. for Animal Husbandry Deptt., State
of Uttar Pradesh

ORDER

1. Review Application No. 31/2023 has been filed by the State of Uttar

Pradesh for review of the order dated 20.07.2023 passed in OA No.
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394 /2022 seeking limited review to wind up of the Oversight Committee
and permit monitoring of the environmental compliance and issues

through the State Monitoring Mechanism

2. MA No. 62/2023 is an application filed on behalf of the State of UP
to consider the report dated 21.07.2023 with the plea that the State of UP
has now evolved the mechanism for looking into the environmental
compliance and other issues, therefore, continuance of Oversight
Committee will create difficulties in the smooth functioning of the

administrative hierarchy.

3. Submission of learned Counsel appearing for the applicant in
Review Application and in the MA is that since State of UP has now set
up its own three-tier system along with necessary Committees, therefore,
continuation of Oversight Committee appointed by the Tribunal is not
necessary. She has submitted that the State is incurring unnecessary
financial expenditure on functioning of Oversight Committee which is not

needed in view of the three-tier system set up by the State.

4. Learned Counsel for the applicant in OA has submitted that he has
no objection in granting the prayer but the Oversight Committee is also

performing properly.

5. The Tribunal had considered the application for constitution of the
Committee to oversee the compliance of the order of the Tribunal in OA
No. 670/2018, while considering the issue of illegal sand mining in the
riverbed of River Yamuna in Allahabad. Accordingly, the Tribunal on
21.10.2019 in OA No. 670/2018 considering the proposal of the State of

UP had constituted the Oversight Committee by directing as under:
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“9. On due consideration, we are of the view that the Oversight
Committee as proposed by the State needs to be constituted by this
Tribunal itself as such committee is to report to the Tribunal with
reference to the compliance of orders of this Tribunal as follows:

L Justice S.K Singh, former Judge of the Allahabad High
Court, Chairman

i. Dr. Anup Chandra Pandey, former Chief Secretary, Uttar
Pradesh, Member.

10. The Committee may nominate a ‘technical’ member in
consultation with the Chief Secretary, Uttar Pradesh. The
honorarium will be payable equal to last pay minus pension plus
DA which will be payable by the State PCB out of Consent funds.
UP State PCB will coordinate and provide necessary assistance to
the Committee. Other logistic support to the committee will be as
proposed in the application. Functions of the Committee shall not be
limited to the proposal of the State Government but shall be
governed by the earlier orders of this Tribunal in which such
Committee was constituted and functional responsibility assigned
in the said orders. The Committee may set up its own website for
receiving and giving information. All authorities in the State may
cooperate with the Committee. The Committee may give its
periodical reports atleast once in two months to this Tribunal with a
copy to the Chief Secretary, Uttar Pradesh who may furnish
comments thereon expeditiously but not beyond one month. Initially,
Committee will be for six months but the term may be extended as
per requirement. The Committee may initially take over the
functions of monitoring solid waste management, compliance of
orders of rejuvenation of Hindon River and associated directions
and functions of Committee constituted in Original Application No.
116/2014, Meera Shukla v. Municipal Corporation, Gorakhpur &
Ors. The first report of the Committee may be furnished preferably
by 31.12.2019 with a copy to the Chief Secretary, Uttar Pradesh.
The comments of the Chief Secretary may be furnished by
31.01.2020.We also clarify that the Monitoring committee
constituted by this Tribunal in O.A 06/2012 on 26.07.2018 for
compliance of order of this Tribunal with regard to remedying the
pollution of River Yamuna which covers a part of Uttar Pradesh will
continue as before in coordination with the above Committee.”

6. The term of the Oversight Committee was initially fixed for six
months. Thereafter, the tenure of the Oversight Committee was extended
from time to time. By the order dated 18.03.2021 passed in OA No.

670/2018, the Committee was permitted to continue till further orders.

7. In the meanwhile, State of UP has developed its own three tier
monitoring system for ensuring compliance of the various orders passed

by the Tribunal. Under this three-tier system, the State has constituted
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District Environment Committee at the District Level along with three
thematic committees at the State level (i) Air Quality Monitoring
Committee (ii) Waste Management Committee (iii) River Rejuvenation

Committee. The Chief Secretary, UP is the monitoring authority.

8. The State has placed on record the communication dated
28.11.2022 sent by the Additional Chief Secretary, Environment, Forest
& Climate Change, Govt. of Uttar Pradesh to the Tribunal which discloses
the three-tier system along with thematic committees set up by the State
of UP. This also discloses that the Oversight Committee appointed by the
NGT and the Staff recruited by it is putting an extra financial burden on
the board. The relevant extract of the communication dated 28.11.2022 is

as under:

“In the mean time the State of U.P. has developed its own three tier
monitoring system for ensuring the compliance of various orders
passed by Hon'ble NGT by constituting the District Environment
Committees at the District level under the Chairmanship of District
Magistrates along with three thematic committees at the State level
namely Air Quality Monitoring Committee under the Chairmanship
of the Additional Chief Secretary, Environment, Forest and Climate
Change, Waste Management Committee under the Chairmanship of
Principal Secretary, Urban Development and River Rejuvenation
Committee under the Chairmanship of Agriculture Production
Commissioner. These committees have started functioning and are
continuously monitoring the implementation of the order of Hon'ble
Tribunal regularly along with other environmental compliances in
the State. The Chief Secretary, U.P. is also regularly monitoring
important environment related matters and the order passed by
Hon'ble NGT. The Three Tier Monitoring Mechanism is fully
established in the State and is functioning effectively.

The U.P. Pollution Control Board has informed that the expenses of
the Over Sight Committee, U.P. and the staff recruited by it, is
putting an extra financial burden on the Board. Now in the light of
above facts and present scenario when all the important matters
related to environmental compliances are being monitored by a
robust three tier monitoring mechanism, further extension of the
tenure of Hon'ble Over Sight Committee, U.P does not seem
necessary. The State is highly appreciative of the guidance provided
by Hon'ble Over Sight Committee in implementing the orders of
Hon'ble Tribunal.”
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9. On 30.11.2022, the Tribunal had duly considered the application
filed by the State of UP through Additional Chief Secretary, Environment
seeking a direction to discontinue the Oversight Committee and had
passed the order dated 30.11.2022 in MA No. 91/2022 in OA 670/2018.
The Tribunal had taken note of the fact that the State had evolved its own
mechanism to effectively monitor the compliance of all environmental
issues and that the Oversight Committee appointed by NGT cannot be in
perpetuity and accordingly permitted the Chief Secretary, UP to interact
with the Oversight Committee to evolve the modalities to take over the
work of the Oversight Committee by a suitable mechanism. The Tribunal
in this regard on 30.11.2022 in MA No. 91/2022 in OA 670/2018 had
passed the following order:

“4. Tenure of the Committee was initially for six months but the
same was extended from time to time and lastly vide order dated
18.03.2021, it was directed that the Committee may continue till
further orders.

5. Itis now stated by the State that the Committee has monitored
compliance of environmental issues in the last three years but in the
changed situation, the State itself is in a position to effectively
monitor compliance of all environmental issues by its own
mechanism.

6. While stringent monitoring of compliance of environmental
norms remains a challenge, Tribunal appointed Oversight
Committee cannot be in perpetuity. Thus, while placing on record
our appreciation for the work of the Oversight Committee, we can
have no objection to the request of the State to evolve its own
mechanism.

7. Accordingly, the Chief Secretary, UP may interact with the
Committee for modalities to take over its work by a suitable
mechanism, giving reasonable time to the Committee for the
transition.

8. We may mention that the State must keep in mind the fact that
stringent continuing monitoring at highest level by a credible
mechanism is inevitable in view of serious non compliances of
significant issues being monitored by this Tribunal, on directions of
the Hon’ble Supreme Court or otherwise, particularly those relating
to solid and liquid waste management, pollution of rivers Ganga
and Yamuna and some of other issues mentioned earlier.”
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10. The State of UP in compliance of the order of the Tribunal dated

30.11.2022 had filed the compliance report dated 21.07.2023 before the

Tribunal. In the said compliance report, the three-tier monitoring system

evolved by the State of UP was disclosed as under:

“2. That State of U.P. has already developed and fully
functionalized a comprehensive three tier Monitoring Mechanism
with well-defined monitoring protocol, in which regular monitoring is
being done at District level and at State level. The monitoring at
State is being undertaken at the level of dedicated monitoring
committees under the chairmanship of Agriculture Production
Commissioner/ Principal Secretaries and subsequently by the Chief
Secretary, Government of Uttar Pradesh. The structure of Monitoring
Mechanism is as detailed below:

A- At State Level:
The State has developed monitoring mechanism taking into

consideration the requirement of statutes and various directions
passed by Hon'ble NGT. The details of wvarious Monitoring

Committees constituted by State of Uttar Pradesh is as follows:

Sl Name of Committee Chairperson Work area
No.

1 State Level Waste | Additional Chief | Compliance  of
Management Monitoring | Secretary/ Waste
Committee (WMC) O.M. No. | Principal Management
17/2019/NGT261/55- Secretary Urban | Rules
Parya-2-2019- Development
44(Writ)/ 2016 dated 14-

06-2019

2 Air  Quality  Monitoring | Additional Chief | Effective Air
Committee (AQMC) | Secretary/ Pollution Control
(Reconstitution of AQMC | Principal in the State and
constituted earlier by | Secretary maintenance of
Hon'ble NGT O.A. No. | Environment, Ambient Air
681/2018, order dated 08- | Forest & Climate | Quality
10- 2018) O.M. No. | Change
16/2019/NGT- [ 260/55-

Parya-2-2019-
44(Writ)/2016 dated 14-
06-2019

3 River Rejuvenation | Agriculture Monitoring of
Committee (RRC) | Production various pollution
(Reconstitution of RRC | Commissioner sources and
constituted earlier by Conservation of
Hon'ble NGT O.A. No. all rivers in the
673/2018, order dated 20- State other than
09-2018) O.M. No. river Ganga
14/2019/NGT258/ 55-

Parya-2-2019-
44(Writ)/2016 dated 14-
06-2019

53



9224

The Government Orders related to Monitoring Mechanism and
Constitution of Committees at the State level are enclosed herewith
and marked as Annexure-1,2& 3.

B. District and Commissioner Level:

(i) A District Level Committee under the Chairmanship of respective
District Magistrates has been constituted by O.M. No.
13/2019/NGT-257/55-Parya-2-2019-4(Writ)/ 2016 dated 14-06-
2019 for monthly monitoring of all the Environmental issues and
compliance of Environmental Laws. The Government Order related
to Constitution of District Environmental Committee is enclosed
herewith and marked as Annexure-4.

(ii) The District Level Committee has 28 Officers of all the concerned
District Level Departments.

(iii) District Forest Officer is the convener of the Committee.”

11. In this regard, Counsel for the State of UP has also placed reliance

upon the order dated 14.06.2019 issued by Govt. of UP.

12. In the report dated 21.07.2023, the State of UP had also disclosed
modalities of transition of work of the Oversight Committee to the

monitoring mechanism developed by the State as under:

“8. In compliance with the Hon'ble NGT order dated 30.11.2022, a
meeting was held by Chief Secretary, Gout. of U.P. in his chamber
with the Chairman and Member of Oversight Committee on
29.06.2023 for chalking out the modalities of transition of the work
of the Committee to the Monitoring Mechanism developed by the
State. After discussing about the reasonable time for transition, it
was firmed up during the meeting that 45 days are adequate for the
smooth transition. It will give adequate time to the Committee to wind
up its activities and handover all heads to the Department of
Environment, Forest & Climate Change. It will also give opportunity
to State Pollution Control Board to lay off the outsource personnel
and get hold of all the official assets. It was informed to the
Committee during the meeting that in compliance of the direction of
Hon'ble Tribunal dated 30.11.2022, and in view of the three tier
Monitoring Mechanism was effectively working in the State, the
State's Monitoring Mechanism will completely take over and look
after all the work of Oversight Committee with effect from
01.09.2023. Chief Secretary directed the Department of Environment,
Forest and Climate Change, Government of Uttar Pradesh to receive
official records along with office equipments, furniture's and building
space etc. from the Committee within this time. Uttar Pradesh
Pollution Control Board was directed to serve appropriate notice to
office staff of the Committee, if necessary, for discontinuing their
services from 01.09.2023. The minutes of meeting dated 29.06.2023
are enclosed herewith and marked as Annexure-9.”
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13. Thus, the Chief Secretary, Govt. of UP in consultation with the
Members of Oversight Committee had finalized to the modalities for
smooth transition and taking over of work of the Oversight Committee by
State mechanism from 01.09.2023. Thus, the State Monitoring
Mechanism was to completely takeover and look after all the work of the

Oversight Committee w.e.f. 01.09.2023.

14. Upto this point, there was no hurdle in winding up the Oversight
Committee and taking up of the responsibility by the State Monitoring
Mechanism but, in the meanwhile, in OA No. 394 /2022 in the matter of
Pushpendra Kumar vs. Block Development Officer, Kadaura & Ors., while
considering the issue of compliance of guidelines for environmental
management on Gaushalas/dairy farms, a request was made for
entrusting the responsibility to the Oversight Committee to monitor
compliance of directions. The Tribunal by order dated 20.07.2023 passed
in OA 394/2022 authorised and permitted the Oversight Committee to
monitor the compliance by directing as under:
“12. In the relief clause (F), it has been prayed that the matter of
compliance of CPCB guidelines, prevention of Cruelty to Animals,
transport of animal’s rules, prevention of cruelty to animals
(slaughterhouse) rules, etc should be given to this Committee and
the Committee will obtain and examine the report submitted by the
authorities concerned and will submit the report to the Tribunal for
consideration. Accordingly, the Committee headed by (presently
Justice SVS Rathore), Oversight Committee, Lucknow is authorized
and directed to examine and monitor the compliance of the order in
coordination with the PCB and department concerned and to submit
the report independently within three months. Committee to
continue till further order.”
15. It appears that when the Tribunal passed order dated 20.07.2023
in OA No. 394/2022, the full facts relating to setting up of its own

monitoring mechanism by the State of UP as also the orders passed by

the Tribunal earlier on that issue were not brought to the notice of
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Hon’ble Members of the Tribunal who were considering OA No. 394 /2022

on 20.07.2023.

16. Meanwhile, the issue relating to relaxation of mandatory time lines
for setting up of Common Effluent Treatment Plants (CETPs) and Sewage
Treatment Plants (STPs) fixed by the Hon’ble Supreme Court in the
matter of Paryavaran Suraksha Samiti vs. Union of India & Ors. reported
in (2017) 5 SCC 326 again came up before the Hon’ble Supreme Court in
MA No. 356/2023 filed in Writ Petition (Civil No. 375/2012 at the
instance of State of UP. Hon’ble Supreme Court by order dated
20.03.2023 took note of the issue of operation, maintenance,
upgradation, etc. of CETPs and STPs and emphasised the need for
entrusting it to an authority which would be accountable for due

performance of CETPs by directing as under:

“10. While this Court had in its judgment laid down time lines for
the construction of STPs and CETPs, of equal importance is the need
to ensure that:

(i) The CETPs with the requisite technology and capacity are
duly commissioned;

(i) After the commissioning of the CETPs/STPs, they continue
to remain operational;

(iii) The CETPs/STPs are duly maintained and upgraded as
the need may arise;

(tv) There is due monitoring at the administrative level on a
real time basis of the performance of the CETPs, the
deficiencies which may arise in the course of functioning
and work of repair and maintenance; and

(v) Entrustment to an authority which would be accountable
for the due performance of the CETPs.”

17. The Hon’ble Supreme Court in the above order dated 20.03.2023
had also directed the NGT to ensure that an accountable mechanism is
set up in the State of UP by directing as under:
“13. The National Green Tribunal is authorized in terms of the
present order to suitably extend time should it be satisfied that all

necessary steps have been pursued with a sufficient degree of
alacrity. The Tribunal shall also take stock of the issues which have
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been set out above in relation to due monitoring of the performance
of the STPs and steps for ensuring up-gradation and maintenance.
The Tribunal shall also ensure that an accountable mechanism is
set up in the State of Uttar Pradesh to take stock of the performance
of the STPs, providing for adequate funds for up-gradation and
maintenance as required and for attending to all other
administrative issues and problems.”

18. Hence, in terms of the above direction the Tribunal has to ensure
that an accountable mechanism is set up in the State of UP for

compliance of the above direction of the Hon’ble Supreme Court.

19. The above order of the Hon’ble Supreme Court came up for
consideration before the Tribunal in OA No. 593/2017 with MA No.
62/2023 in OA 670/2018, when the Tribunal on 17.08.2023 had directed

as under:

“6. Now, the Hon’ble Supreme Court of India has directed this
Tribunal to ensure that an accountable mechanism is set up in the
State of Uttar Pradesh to monitor the compliances with regard to
violation of Water (Prevention and Control of Pollution) Act, 1974.
Since the State has constituted the Committee mentioned above,
thus, the report and suggestions for better mechanisms is required
for improvement of the existing Committee or to reconstitute by way
of any addition of technical/administrative member. Further, the
views of the Committee are also required to be sought.

7. Accordingly, the State of UP/Secretary, Environment/State PCB
are directed to submit the report with regard to any reform required
in the monitoring mechanism in the Committee or induction of any
new technical/administrative member or change of members and
till the decision is taken by this Tribunal, the Monitoring Committee
as quoted above headed by Justice S.V.S. Rathore will continue to
work in accordance with the order quoted above. The State may
recommend the manner and method of mechanism to take the stock
of performance of the STPs in the State of UP. In the meantime, the
present Committee headed by Justice S.V.S. Rathore is directed to
submit the compliance report in the light of order of the Hon’ble
Supreme Court of India dated 20.03.2023 and to continue to
function till further orders.”

20. The Tribunal had observed about the better mechanism for
improvement of the existing Committees or to reconstitute by way of any

additional /technical administrative Member and further directed that till

10
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the decision is taken by the Tribunal in this regard, the Oversight

Committee constituted earlier will continue.

21. The State of UP after considering the order of Hon’ble Supreme

Court dated 20.03.2023 and the order of the Tribunal dated 17.08.2023

passed in OA No. 593/2017 and MA No. 62/2023 in OA 670/2018 has

formed the Accountability Assessment Committees by order dated

08.09.2023. The English translation of relevant part of the order dated

08.09.2023 is as under:

4.

points of action to be taken by it are determined below.

Sewage treatment plants in the state in compliance
with the order dated 20.03.2023 of the Hon'ble Supreme
Court and the order dated 17.08.2023 of the National Green
Tribunal, in order to ensure accountability for the establishment,
upgradation and operation of Common Effluent Treatment Plants
and Solid Waste Management facilities as per the standards, under
the above monitoring system, accountability assessment committees
are formed at the level of the concerned departments/agencies. The

(a) Sewage Treatment Plants / Common Effluent Treatment
Plants Responsibility Determination Committee

i) | Additional Chief Secretary/  Principal Member
Secretary Namami Gange and Rural
Water Supply Department Uttar
Pradesh Government- Member

ii) |Additional Chief Secretary/ Principal Member
Secretary, Urban Development
Department, Government of Uttar

Pradesh

ii) | Additional Chief Secretary/ Principal Member
Secretary Housing and Urban
Planning / Settlement and Industrial
Development Department, Secretary
nominated by the Government of Uttar
Pradesh or officers not below the rank of

Special Secretary

tv) |[Managing Director, Uttar Pradesh Jal Nigam Convening

(Rural) Member

v) |Managing Director, Uttar Pradesh Member

Water Corporation (Urban)
11
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Vi)

Member Secretary, Uttar Pradesh - Member
Pollution Control Board, Lucknow

vii)

Nominated by Additional Chief Secretary/
Principal Secretary,

Namami Gange and Rural Water Supply

Department, Uttar Pradesh Government,

Technical Expert related to STP/ CETP

The

)

iii)

b)

responsibilities of the said committee will be as follows

The committee will be headed by the senior most officer
(member) of Namami Gange and Rural Water Supply
Department / Urban Development Department, Uttar Pradesh
Government.

The committee will examine the timelines filed by the
respective departments of the STP/CETP projects under
construction in the state and the proposed projects for 100%
purification of sewage and industrial effluents and will set
intermediate milestones as per the prescribed timeline.

The committee will review the progress of implementation of
the projects on the basis of the above intermediate milestones
every quarter and in case of violation of the timeline of the
projects, after determining the responsibility, it will give its
recommendations to the concerned departments and the River
Rejuvenation Committee to its nodal officer such as Member
Secretary, Uttar Pradesh Pollution Control Board

The committee will review every quarter for the operation as
per the standards of all the STPs/CETP established in the
state and in case of violation, after determining the
responsibility, it will give its recommendations to the
concerned departments and the River Rejuvenation Committee
to its nodal officer such as Member Secretary, Uttar Pradesh
Pollution Control Board.

The Secretariat of the Committee shall be Uttar Pradesh Water
Corporation (Rural).

Solid Waste Management Facility Responsibility

Determination Committee

1)

Additional Chief Secretary/ Principal - | Chairman
Secretary, Urban Development
Department, Government of Uttar
Pradesh

12
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Officer not  interior to Special| - | Member
Secretary nominated by Additional Chief
Secretary / Principal Secretary Housing
Planning/ Infrastructure and Industrial
Development Department, Uttar Pradesh
Government

iii)

Joint Managing Director nominated by - | Member
Managing Director, U.P. Jal Nigam (Rural)

Joint Managing Director nominated by - | Member
Managing Director, U.P. Jal Nigam (Urban)

Chief Environment Officer nominated by | - | Member
Member Secretary, UP Pollution Control
Board, Lucknow.

Vi)

Director, C&DS Officer nominated by UP Jal | - | Member
Nigam (Urban)

vii)

Officer nominated by the Mission Director,| - | Member
Swachh Bharat Mission
(Rural).

viii)

Officer nominated by the Mission Director,| - | Member
Swachh Bharat Mission
(Urban).

Solid Waste Management Specialist - | Member
nominated by Additional Chief
Secretary/ Principal Secretary Urban
Development Department, Uttar
Pradesh Government

Director, Local Body, Uttar Pradesh Lucknow. | - | Convening
Member

The responsibilities of the said committee will be as follows:

iL.

The committee will examine the timelines filed by the
concerned departments of the projects of solid waste
management facilities under construction in the state and
the projects proposed for 100% management of solid waste
in the National Green Tribunal and will set intermediate
milestones as per the prescribed timeline.

The committee will review the progress of implementation of
the. projects on the basis of the above intermediate milestones
every quarter and in case of violation of the timeline of the
projects, after determining the responsibility, it will give its

13
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recommendations to the concerned departments and the
State Level Waste Management Monitoring Committee and its
coordinator like Secretary, City Development

iii. The committee will review the progress of implementation of
the projects on the basis of the all Waste Management
facilities and in case of violation, after determining the
responsibility, it will give its recommendations to the
concerned departments and the State Level Waste
Management Monitoring Committee and its coordinator like
Secretary, City Development

v) The Secretariat of Committee will be the Directorate of Local
Bodies, Uttar Pradesh, Lucknow.

5. According to the recommendations made by the said
committees regarding determination of responsibility, the
concerned departments will ensure prompt appropriate
punitive action like disciplinary action, recovery of
environmental compensation etc. against the responsible
personnel/firm/contractor/vendor etc. so that to ensure
compliance with the orders of the Hon'ble Supreme Court and
Hon'ble National Green Tribunal in letter and spirit. Details
of the actions taken by the concerned departments in relation
to determination of responsibility will be presented before the
Hon'ble National Green Tribunal by the concerned
departments through the compliance notices filed from time to
time.”

22. Thus, we find that State of UP has now set up three tier systems

and accountability assessment committees for implementation of projects

and compliance of directions.

23. We find that the Oversight Committee constituted by the order of
the Tribunal cannot be made effectively accountable for the compliance of
the directions but, it would be more appropriate to entrust the
responsibility to the three tier Committees and the mechanism set up by

the State.

24. It has been pointed out by learned Counsel for the State of UP that
the Committees so constituted by the State of UP and three tier
monitoring mechanism set up by the State have now become functional.
The minutes of one of the meetings of the Accountability Committee have

also been placed on record.

14
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25. Thet above sequence of events clearly reveal that Oversight
Committee was constituted by the Tribunal on the request of the State of
UP. Now, the State has set up its own three tier monitoring mechanism
by constituting the committees at different level and has also constituted
the Accountability Committees, therefore, the proper monitoring
mechanism at the instance of the State of UP has come into existence.
The Oversight Committee constituted by the Tribunal cannot operate in
perpetuity especially when as per the stand of UP the expenses of the
Oversight Committee, UP and the Staff recruited by it, is putting an extra

financial burden on the Board.

26. Hence, in the changed circumstances, it would not be proper to
continue the Oversight Committee appointed by the Tribunal, whereas it
would be more appropriate to entrust the responsibility of monitoring the
directions issued by the Courts and the Tribunal to three-tier monitoring

mechanism and accountability Committee set up by the State of UP.

27. On perusal of the material placed on record in respect of the three-
tier mechanism, we find that no timeline has been specified for
submitting the report by the District Level Committees to the State Level
Committee and by the State Level Committees to the Chief Secretary,
Government of UP who under the mechanism set up by the State, will be
the final monitoring authority. Hence, it is directed that the District Level
Committees will submit their monthly report by the last date of each
month to the concerned State Level Committee and the State Level
Committee will submit quarterly monitoring/compliance report to the
Chief Secretary. The Chief Secretary will analyze and compile the reports
within one month of their receipt in his office and will take requisite
action to ensure full compliance. The Chief Secretary shall file the action

taken report every six month before the Registrar General of the Tribunal.

15
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28. The time limit of 01.09.2023 fixed for smooth transition of work of
the Oversight Committee to the three-tier mechanism set up by the State
of UP in the meeting of the Chief Secretary with the Chairman and
Members of the Oversight Committee on 29.06.2023 is already over.
Hence, we direct that henceforth, the three-tier mechanism, the
Committees set up therein as also the Accountability Committee set up
by the State of UP will be responsible for compliance of various directions
of the Tribunal and the Courts and implementation of projects, unless
otherwise directed in any particular matter. If any report is pending
before the Oversight Committee, the same may be submitted to the
concerned Courts/Tribunal by the Committee on or before 30.11.2023.
Accordingly, the Oversight Committee is wound up and the Oversight
Committee will transfer all the immovable and movables received by it
from the State of UP/Board for its functioning to the State of UP/Board

by 30.11.2023.

29. The earlier orders are accordingly reviewed/modified and Review
Application No. 31/2023 and MA No. 62/2023 are accordingly disposed

of.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
November 10, 2023
M.A. No. 62/2023
IN Original Application No. 670/2018
(I.A. No. 752/2023) with
Review Application No. 31/2023
IN Original Application No. 394/2022
DV

16

63
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